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title: Papers laid on the Table of the House by Ministers/Members.

HON. SPEAKER: Papers to be laid on the Table.

Shri Rao Inderjit Singh.

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION (RAO INDERJIT SINGH): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-

()

(if)

Review by the Government of the working of the Mumbai
Metro Rail Corporation Limited, Mumbai, for the year 2015-
2016.

Annual Report of the Mumbai Metro Rail Corporation Limited,
Mumbai, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General
thereon.

(2)  statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 7068/16/17]

Famw Fqrert B s A aen Yo Fgrert 3 wsw A (off aoitst Brosn) & awagt sidicen, & BearferBaa uey 2w ueer u2 a0 -

(1) smraefter gaarars Rfsramra gt afifermr, 1997 &6t arer 37 ¥ aicraker arféryaen dacanr 305-27/2010-awzivzr sit 30 airh, 2017 A5 smreer B rsruey, 3 geodrer g¢ off
aren 3t 22 ordaz, 2016 6t aiftrraen sixen 305-27/2010-aesieer a1 aifguey &en arn &, 61 v yfey (fRed aren s@)sh sizaaur),

(2) 3uger (1) 9t sfearfiaer uef @t 219 ueer u2 x5t 3 e Rerwa B ol @ gorlor aren Raau (Rod aen aPjef 2izman),

[Placed in Library, See No. LT 7069/16/17]

(3) smefter ez aifeiforwr 1885 @5t emar 7 oY 3uemar (5) A sivefr RoarfRiBan aiftryonsl &t ves-ues yfer (e aen si@dh sivasr)

()

(en)

(clter)

(amw)

(ui)

(w5)

(armer)

sl ar (Feneren) Prer, 2017 s 28 aird,2017 &5 sra A5 wsiue 3
siferazeron 3, aonkr. 297 (ar) J gasifde gu &

sk ar (Heheror) Brar, 2017 st 31 and, 2017 & wza & wrstuey 3
aftrareron 3. Inestien. 314 (ar) 3 gesifdia gu &

sirweller ar (ferer FHoleer) formr, 2017 st 25 ara, 2017 & svar &
Fretue 3 siffRyen 3. ALoLiL 406 (ar) 3 goifde su &

srciter e (e sionerer) Brm, 2017 sit 4 #1€,2017 & sima & Iemaq]
3 arftrgmen A, amwnin 439 (ar) 9 gaifdr gu

szl ar (deer sigierer) Brm, 2017 s 18 #,2017 & sza &
1 3 iftRicen ¥, ALk 482 (ar) 3 goifdr gu &n

urdl ar (e dAonerer) Brm, 2017 st 24 75,2017 & sea &
51 3 ifterden 3, ALk 507 (3r) 3 geifde g

it ar (faer seheer) form, 2017 st 196,2017 & wea &
s 3 siftpen H. Aok, 540 (3r) 3 gaifde gu &

[Placed in Library, See No. LT 7070/16/17]



fr&or siqqrert 3 w54 dich (Sora Rsrr oar Ris) (Aaifera) @ sragt s@lcen, & Peoiferdaa ug e uee uz % § -
(w)(ow) S aeudte wrsder aliw aavaist R, oré Reelt 3 af 2016-2017 &
aiftfer gferdieot b1 v yfer (f@od! aen el siwmaon) men cremadiisnm e,
(g)  sf¥en Suawic wEsewe sifw siawiisr siEe,oré feell & ad 2016-2017 @
@rRimvr & eR grr AHlsn & v gfer (Bedt aan spjpht swaau),

[Placed in Library, See No. LT 7071/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): Madam, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under sub-section (1) of Section 30 of the Legal Services Authorities Act,
1987:-

(i) The National Legal Services Authorities (Amendment) Rules, 2015 published in Notification No. G.S.R.75(E) in Gazette of India dated 5t
February, 2015.

(ii) The National Legal Services Authorities (Second Amendment) Rules, 2015 published in Notification No. S.0.2164(E) in Gazette of India
dated 10t" August, 2015.

(ii) The National Legal Services Authorities (Amendment) Rules, 2017 published in Notification No. G.S.R.263(E) in Gazette of India dated
20" March, 2017.

(2)  Three statements (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 7072/16/17]

(3) A copy of the Draft Notification No. F. No. 10(1)/2017-Leg-III (Hindi and English versions) making certain amendments in the Fourth Schedule of
the Arbitration and Conciliation Act, 1996 under sub-section (2) of Section 11A of the said Act.

[Placed in Library, See No. LT 7073/16/17]



